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Background

ÅThis Presentation covers the GST changes /
observations/pressreleases/Tweet FAQs/Sectoral
FAQsreleasedby CBECsince the last update on
20.04.2019. It supplementsthe earlierGSTUpdates.

ÅThis presentation is based on CGSTAct/Rules/
Notifications. Similar parallel provisions in State
Lawsmaybe referredto asrequired
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ÅFourCentralTaxNotificationsissued

ÅTwoCentralTaxCircularsissued

ÅOneRemovalof DifficultiesOrderissuedby CBIC

ÅTwoPressReleasesby CBICissued

ÅCommittee formed by GST Council on electronic
invoicesin GST
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Notifications and Circulars
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Å http://www.cbic.gov.in/resources//htdocs-cbec/press-release/Press-Release-
(14.06.19)-English.pdf;jsessionid=2D1BB33554B1B9E0E7627E3E5BE86CA3

ÅTheGSTPsenrolledon the GSTNetwork under sub-rule (2) of
Rule83 and coveredby clause(b) of sub-rule (1) of Rule83,
i.e. those meeting the eligibility criteria of havingenrolled as
sales tax practitioners or tax return preparer under the
existinglaw for a period not lessthan five years,are required
to passthe said examinationbefore 31.12.2019 in terms of
Notificationno. 03/2019-CentralTaxdated29.01.2019.

ÅThe next examination for them shall be conducted on
14.06.2019 from 1100 hrs to 1330 hrs at designated
examinationcentersacrossIndia
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GST Practitioner Examination 
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http://www.cbic.gov.in/resources/htdocs-cbec/press-release/Press-Release-(14.06.19)-English.pdf;jsessionid=2D1BB33554B1B9E0E7627E3E5BE86CA3


ÅThe registration for the exam can be done by the eligible
GSTPson a registrationportal, link of which will be provided
on NACINandCBICwebsites.

ÅTheregistrationportal for examscheduledon 14.06.2019will
be activatedon 21st May, 2019and will remainopenup to 4th

June,2019

ÅForconvenienceof candidates,a help deskwill alsobe set up,
details of which will be made availableon the registration
portal. Theapplicantsare requiredto makeonlinepaymentof
examinationfee of Rs. 500/- at the time of registrationfor this
exam.
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GST Practitioner Examination (Contd)
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GSTLaw& Procedures:

Timeallowed: 2 hoursand30minutes

Numberof Multiple ChoiceQuestions: 100

Languageof Questions: EnglishandHindi

Maximummarks: 200Qualifyingmarks: 100

Nonegativemarking

Syllabus: 1. CGSTAct,20172. IGSTAct,20173. SGSTActs,20174. UT
GSTAct(s),20175. GST(Compensationto States)Act, 20176. CGST
Rules, 2017 7. IGST Rules, 2017 8. All SGSTRules, 2017 9.
Notifications,Circularsandordersissuedfrom time to time

Note: AsGSTLawandProceduresare still evolving,the variousitems
of the above syllabuswill be consideredas on 1.4.2019 for the
purposeof this examination.
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Pattern and Syllabus of the 
Examination PAPER
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Commencement of on-line submission of 
application form

21/05/2019

Last Date of submitting the details 
Application form

04/06/2019

Hall Ticket / Admit Card can be downloaded 
(Tentative)

07/06/2019 To 
08/06/2019

Date of Computer Based Test 14/06/2019

Declaration of Result / Merit List(Tentative)20/06/2019
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Important Dates for GST 
Practitioners Examination 
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ÅNotification No.19/2019-Central Tax dated 22nd April, 2019

ÅSeeksto extendthe duedate for furnishingFORMGSTR-3Bfor
the month of March,2019from 20.04.2019to 23.04.2019
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Time period for filing GSTR-3B for 
the month of March 2019 extended
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ÅNotification No.21 /2019 ςCentral Tax dated 23rd April, 2019

ÅNotifiesthe registeredpersonspayingtax underthe provisions
of section 10 of the CGSTAct or by availing the benefit of
notification No. 02/2019ςCentral Tax (Rate),dated the 7th
March, 2019, as the classof registered persons who shall
follow the special procedure for furnishing of return and
paymentof tax

ÅQuarterly Statement in form GSTCMP-08 by 18th of the
month succeedingsuchquarter, for paymentof self assessed
tax

ÅAnnual Return in GSTR-4 by 30th April following the end of
suchfinancialyear
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Special Procedure for Return filing by 
Composition Taxpayers
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ÅNotification No. 20/2019 ςCentral Tax dated 23rd April, 2019

ÅRule23(1) of CGSTRules,2017: Revocationof cancellationof
registration- Twoprovisosinserted

ÅForcancellationwithout retrospectiveeffect:

ÅAll returnsduetill the dateof suchcancellationarerequired
to be furnishedbefore the applicationfor revocationcanbe
filed

ÅAll returns due for the period from the date of the order of
cancellationof registration till the date of the order of
revocationof cancellationof registrationshallbe furnished
by the saidpersonwithin a period of 30 daysfrom the date
of order of revocationof cancellationof registration.
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Amendment to CGST Rules, 2017
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Å Forcancellationwith retrospectiveeffect:

ÅThe commonportal doesnot allow furnishingof returns
after the effectivedateof cancellation

ÅA third provisowasaddedto rule 23(1) of the saidRules
enablingfiling of applicationfor revocationof cancellation
of registration, subject to the condition that all returns
relating to the period from the effective date of
cancellation of registration till the date of order of
revocation of cancellationof registration shall be filed
within a period of thirty daysfrom the date of order of
suchrevocationof cancellationof registration.
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Amendment to CGST Rules, 2017
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ÅRule62 of CGSTRules,2017: Formand mannerof submissionof
statement and return- Taxpayersopting for compositionschemes
to pay tax on quarterlybasis,file returns on annualbasis; Needto
file statementfor purposeof paymentof tax

ÅAnnual Return by Composition taxpayers: They shall furnish a
return for everyfinancialyearor, asthe casemaybe, part thereof
in FORMGSTR-4, till the 30th April following the end of such
financialyear

ÅQuarterly Statementby Compositiontaxpayers: Theyshallfurnish
a statement, every quarter or, as the casemay be, part thereof,
containingthe detailsof paymentof self-assessedtax in FORMGST
CMP08, till the 18th of the month succeedingsuchquarter
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Amendment to CGST Rules, 2017 
(Contd)
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ÅForm GST CMP ς08- Statement for payment of self-assessed 
tax 

ÅNew Format for GST CMP-08 notified 

ÅάbƛƭέStatementshall be filed if there is no tax liability due
duringthe quarter.

ÅInterest shall be leviable if payment is made after the due
date.

ÅNegativevalue may be reported as suchif suchvalue comes
after adjustment.

ÅIf the total tax payablebecomesnegative,then the sameshall
be carriedforward to the next tax period for utilisingthe same
in that taxperiod.
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Amendment to CGST Rules, 2017 
(Contd)
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ÅNotification No.22 /2019 ςCentral Tax dated 23rd April, 2019

ÅRule12 of the CGST(14th) AmendmentRules,2018 viz Rule
138E of the CGSTRules,2017shallcomeinto force w.e.f 21st

June,2019

ÅRule 138E of CGSTRules,2017- Restrictionon furnishing of
informationin PARTAof FORMGSTEWB-01.

ÅAny person who has not furnished the returns for a
consecutiveperiod of two months ( Two tax periods for
composition taxpayers),shall not be allowed to furnish
PartAof GSTEWB-01

ÅW.e.f 21st June,2019
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Effective date of implementation of 
Rule 138E of CGST Rules, 2017
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ÅCircular No. 98/17/2019-GST dated 23rd April, 2019

ÅClarificationon Section49A andSection49Binsertedw.e.f 1st

February,2019 and Rule 88A of CGSTRules,2017 inserted
w.e.f 29th March,2019

ÅThe newly inserted rule 88A in the CGSTRules allows
utilization of input tax credit of Integrated tax towards the
paymentof Centraltax and Statetax, or as the casemay be,
Union territory tax, in any order subjectto the condition that
the entire input tax credit on account of Integrated tax is
completely exhausted first before the input tax credit on
accountof Central tax or State / Union territory tax can be
utilized.
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Clarification in respect of utilization 
of ITC under GST
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Order of utilization of input tax 
credit after insertion of Rule 88A
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ÅPresently,the commonportal supportsthe order of utilization
of input tax credit in accordancewith the provisionsbefore
implementationof the provisionsof the CGST(Amendment)
Act i.e. pre-insertion of Section49A and Section49B of the
CGSTAct. Therefore,till the new order of utilization as per
newly insertedRule88A of the CGSTRulesis implementedon
the common portal, taxpayersmay continue to utilize their
input tax credit as per the functionality available on the
commonportal.
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Clarification in respect of utilization 
of ITC under GST (Contd)
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ÅCGST(Fifth Removalof Difficulties) Order, 2019 dated 23rd April,
2019

ÅRegistrationof severalpersonswascancelledunder section29(2) of
the CGSTAct, 2017due to non-furnishingof returns in FORMGSTR-
3B or FORMGSTR-4, either from the date of order of cancellationof
registrationor from a retrospectivedate.

ÅLargenumberof personswhoseregistrationwerecancelledcouldnot
applyfor revocationof the saidcancellationof registrationwithin the
periodof 30daysasprovidedin section30(1) of the CGSTAct,2017

ÅFor those whom cancellationorder has been passedup to 31st
March, 2019, have been given one time opportunity to apply for
revocationof cancellationof registrationon or before the 22nd July,
2019.
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CGST (Fifth Removal of Difficulties) 
Order, 2019
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Å http://www.cbic.gov.in/resources//htdocs-cbec/gst/Circular-99-18-2019-
GST.pdf;jsessionid=A8AE9A08F46E6122172DEC6FF37DB054

ÅCircularNo. 99/18/2019-GSTdated23rd April,2019

ÅOne time opportunity to apply for revocation of cancellation
givenup to 22nd July,2019( RODOrderissued)

ÅForcancellationwithout retrospectiveeffect:

ÅAll returnsdue till the dateof suchcancellationarerequiredto
be furnishedbeforethe applicationfor revocationcanbe filed

ÅAll returns due for the period from the date of the order of
cancellation of registration till the date of the order of
revocationof cancellationof registrationshallbe furnishedby
the said personwithin a period of 30 daysfrom the date of
orderof revocationof cancellationof registration.
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Revocation of cancellation of 
registration
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Å Forcancellationwith retrospectiveeffect:

ÅThe commonportal doesnot allow furnishingof returns
after the effectivedateof cancellation

ÅA third provisohasbeen addedto rule 23(1) of the said
Rules enabling filing of application for revocation of
cancellationof registration,subject to the condition that
all returnsrelatingto the period from the effectivedateof
cancellation of registration till the date of order of
revocation of cancellationof registration shall be filed
within a period of thirty daysfrom the date of order of
suchrevocationof cancellationof registration.
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Amendment to CGST Rules, 2017
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Illustration 
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Åhttps://www.gst.gov.in/newsandupdates/read/269

Å Auto calculationof route distancebasedon PINcode for generation
of EWB: E-waybill system is now enabled to auto calculate route
distancefor movement of goods,basedon the PostalPIN codesof
sourceand destinationlocationsgivenby the user. User is allowed to
edit the distanceshown,but it will be limited to 10% more than the
displayeddistance. In case,sourcePINand destinationPINare same,
the usercanenter up to a maximumof 100kmsonly. If PINentered is
incorrect,the systemwould alert the userasINVALIDPINCODE,but he
cancontinueenteringthe distance.

Å Knowing the distance between two PIN Codes: Taxpayercan now
knowthe distancebetweensourceanddestinationby selectingάtLbto
PINŘƛǎǘŀƴŎŜέin Searchsectionon the EWBSystemhomepage. Search
will showapproximatedistancebetweenthe PINsentered.
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Enhancements in E-Way Bill System
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ÅBlocking of generation of multiple E-Way Bills on one
Invoice/document: EWBsystemwill not allow generationof multiple e-
way bills basedon one invoice,by any party ςconsignor,consigneeor
transporter.

ÅExtensionof E-Way Bill in caseConsignmentis in Transit: Thetaxpayer
or transporter (who hasbeenassignedan EWB)cannow extendE-way
Bill validity,when goodsare in transit. Usercanlogin to the EWBportal
andnavigateto EWBModule > ExtendValidity > EnterEWBNumberto
fill the form. Onselectionof In Transit, the addressdetailsof the transit
placeneed to be provided by user. On selectionof In Movement the
systemwill prompt userto enter ModeandVehicledetails.

ÅReporton EWBwhich are about to expire soon: Usersof EWBSystem
can now view the list of EWBabout to expire in next three daysby
logginginto the EWBportal and navigatingthrough Reports> My EWB
Reports> EWBabout to expire.
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Enhancements in E-Way Bill System 
(Contd)
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